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Central Administrative Tribunal
Principal Bench, MNew Delhi,

0A-1719/96
Nsw Delhi this the 9th day of January, 1997,

Hon'ble Dr, Jose P, Verghess, Vice-Chairman(d)
Hon'ble Sh. S.P, Biswas, Member (&) ,

Shri Kamlesh Kumar Mishra,
R/o 1154/5 31, R, K. FRuram, ,
New Delhi-=22, " eo0so Applicant

(through Shri Gsorge Paracken, advocate )

varsus

4, The Regional Director (W),
Government of India, ‘
Staff Selsction Commission,
Lodhi Road, Nsw Dslhi,
2, The Director,
Department of (Pficial Language,
Ministry of Home Affairs,
Lok Nayak Ehavan,
han Markst, Mew Delhi, 0000 Respgndents

(through Mrs, P, K, Gupta, adveocate)

RDER ( (RAL) ‘
delivered by Hon'ble Or, Jose P, Verghese, V,C, (3)

Ye have heard the learned counsel for the

parties and perused the records of the case,

2, 'The applicant applied for the post of senior
‘Hindi Translator and appeared in the intervieu of the

Staff Selection Commission but was not sslected on the

ground that the candidate did not fulfil the essential

qualification prescribed,

3. The essential qualification brescribed is given
in the recruitment rules and the same is reproduced heré
below s- :
@(a) ~ Educational Qualifications:
(1) For Crade V g

Masters degree in English/Hindi with
Hindi/English as a compulsory and




glective subject at dsgres level; or
Bachslors degree with Hindi and English

as main subjects (unich includes the term
~ compulsory and elective ).

(i1 ) For Crade IV s

' Rasters degres of a recognised (hiversity

in Hindi/English with English/Hindi as a

mein subject (which includes the term

compulsory and elective) at degree level,

or

Masters degree of a recogniced Uhiversity

in any subject uith English and Hindi as

main subjects:.{uhich includes the tera

compulsory and elective) at degree level,®
4, The learned counsel for the applicant submits
that the applicant is poésessing Raster s degree in English
and B8, 4, Honours in English with combulsory paper in Hindi
vhich is total fulfilment of the-requiramenﬁ of the e@ssential
qualification. The respondents in their let:er dated 31,1,96
have stated that the applicant should suomit the certificates
in full requirement of the essential qualification and.the
Hindi subject in this case shall not be RIL or subsidiary,
The contention of the applicant is that he passed the Hindi
paper from Patna Uriversity; and it was neither MIL nor a
subsidiary subject; rather it vas a compulsory paper with

normal 190 marks, Thp lsarnad counssel for the applicant also

showed us the University Prospectus which ¢h ows that the MIL

carries 50% Hindi and S50% marks for English, and in the present

case the qualification is not in the nature of MIL or
subsidiary, - It is a Pull language course, He also produced-
the grgddation certificate, 'The respondents seems to be
undar the impression that the marks awarded for the langusge
Hindi was not added tc the total marks by which the rgsult is

declared but on the close scrutiny it was found that it was not

80 and it was not as a subsidiary subject, the applicant has

cleared the suoject, In the circumstances, the contention oF‘

the respondents that the applicant was not possessing all the
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essential qualification?cénnot stand, In the result, the
@pplication is aiioue& and the respondents arse directed |
to accept @ha certificate as ip full reqUiremep§ of the
essential qualification fo-the post and déal,ﬁiﬁh the
applicant a8 if he has fulfilled all the essential quelifi-
cation prascribed/énd in accordance uithAlau. It is further |
directed thai the case of the applicant may be considered

as if his candidaturs was at the initisl stage without any

objection,

S. ~& . With the aforesaid directions, ue dlqusad of [
the original application but without any order as to costs,
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